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Alleged Swindling by Sahara Deposits
and Investments (India) Ltd.

1137. SHRI P.M. SAYEED:
SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
FINANCE be pleased to statc :

(a) whether depositors whose savings
ran into crores, had alleged swindling by the
Sahara Deposits and Investments (India)
Ltd.;

(b) whether the depositors have urged
the Union Government to intervene to ensure
that their money is returned to them;

(c) whether the depositors have deman-
ded a probe into the scandal involving more
than Rs. 40 crores; and

(d) to what extent the charges have
been found true and the action proposed to
be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) A number
of complaints had been received by Govern-
ment as well as Reserve Bank of India regar-
ding the Sahara Deposits and Investmcents
(India) Ltd. Reserve Bank of India has held
that the activities of the company come
within the purview of the Prize Chits and
Money Circulation Scheme (Banning) Act,
1978. Accordingly, they advised the Delhi
Administration to take appropriate action in
the matter. Delhi Administration is now
seized of the matter.

Visit of an Expert Indian Study Team
to Gulf Countries

1138. SHRI N.E. HORO : Will the
Minister of COMMERCE be pleased to

state:

(a) whether any Expert Inian Study
Team has visited some Gulf Countries regrar-
ding India’s scope of export image there;
and
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(b) ifso, the details alongwith the
names of items being exported to Gulf
Countries at present ?

THE DEPUTY MINISTER IN THE

-MINISTRY OF COMMERCE (SHRI P.A,

SANGMA) : (a) A delegation, led by
Deputy Minister, Ministry of Commerce
visited Saudi Arabja and U.A.E. in June,
1983 with a view to exploring the prospects
of increasing Indea’s exports to the Gulf
countires particularly meat and meat/products
and live animals for food. No other official
or export Indian study team has visited any
Gulf country in the recent past to explore
India’s scope for exports.

(b) The principal items that are currently
being exported to Gulf countries include
tea, spices, fruits and vegetables, meat and
meat products, textiles including garments,
steel pipes, diesel engines, compressors,
pumps, electical and non-electrical machi-
nery, some consumer durables, auto parts,
chemicals and allied products, pharma-
ceuticals, etc.

Shortage of Coal for Production of Tea
in Tea Gardens in North Bengal

1139. SHRI ANANDA PATHAK :
SHRI SUBODH SEN: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government are aware
that due to coal shortage production of tea
in most tea gardens in North Bengal, would
be hampered;

(b) whether Government are also
aware that the peak harvesting season of the
tea industry has already commenced;
and

(c) if so, steps to be taken to make
coal available to the tea gaidens ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARY SINHA) : (a) No, Sir.

(b) Yes, Sir,
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(c) Tea Board is in touch with Coal
India and the Railways to ensuae adequate
supply of coal to the tea industry.

Submission of Annual Reports of Assets
and Liabilities by Officers of
Punjab and Sind Bank

1141. SHRI MANI RAM BAGRI :
Will the Minister of FINANCE be pleased
to stite :

(a) whether the officers of Pujab and
Sind Bank dealing with loans and advances
have submitted Ananual Reports of their

assets and liabilities after nationalisation of
the banks ;

(b) if not the reasons therefor ;

(¢) if so, whether the said returns
have been scrutinised to find out their
correctiness ; and

(d) have Governm:znt taken or propose
to take steps to ensure that the assets of
such officers are not disproportionate to
their known soures of income ; if not the
reason therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)to (d)
In terms of clause 20 (1) of Punjab and Sind
Bank Officer Employees (Conduct) Regula-
tions 1981, every officer employees of the
bank on his first appointment/promotion
to a post of officer in the bank is required
to submit a return of his acsets and liabi-
lities and officers who were already in service
on the date these regulations came into
force were required to submit the said return
within 3 months of coming into force of
these regulations. This return is not to be
submitted every year. The bank has reported
that out of total strenth of of officers of
3633 as on 18-7-83, 2422 officers have already
submitted the said return, The returns are
being scrutinised by the Bank. The Bank
is persuing with the officers who have not
submitted this return so far.

If an employee of public
is found to be

sector bank
in possession of
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assets which are disproportionate to his
known sources of income, he will be punish-
able under section § of the Prevention of
Corruption Act, 1947.

feeat @i s@qT & HWAFT & VA
& A VAT fwgqr 7 ar s w4

1142. Y s amgt ;- Fa1 faw
qHT g FarA &1 FAT FA F

(%) feeat ok Jage § f&qiF 20
7 1983 ¥ AEFT fA9NT gaTw AR A
Bl ¥ s FA fFFAr &@r oaw
A fFar aar T F 87 F Ay
FUAZ TEAAAT &1 =7 faaqr g ;

(@) #arag #9 2 f& z9 omr &
qaqd  geT wfaal, gaqd garsi #i]
afes sfawrfal @ dagy 3o swamEw
W ss7 fFa a7 s afz g, A oAt
qur SATT T §; AT

(77) FTFTT FTT TA FT-UTITR] &
f@ar®s #ar FE@argr & 95 AT FLA FT
fagre 2 7

faca warag § Ty HA1 (S OHo
dtodto wzzifw war wa) : (F) & (W)
Fras< faarm 7 20 7E, 1983 & 23 JaTS
1983 & ST faedr T sgqe & AT TE
aarforay & I AAATEAT 42,93 9™
To gea @t w@rarg  afaafaar awst |
Farfadl & SRM 9FT W FO K4
AT A JGT SULAT T Hodiha AT
frar sAT @ 1 ZO® yeq eafaqal & QR
SR, 9FE X FIIAT HT SIAGAT QI &
A AT FT-AAITOT & R T F I
gt o[ ar g&av | fafvm s #%
afafaaat & sreaerg Sfea Fraamgr #49
F fau gt & AT 963 T SFYIT-
FIATTIT & (A T ST G g |





